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...(Interruption)...

SHRI DIPANKAR MUKHERJEE (West
Bengal): Madam, prior permission should be
obtained for association also.

Iqqurafa: ©, 38 & sud § B oA &
fat 3rr A @ A e 79 }, AR W g
YA o foid @ R oo k
bad @ ) 5 A fen odwm § 3 @@

SHRI DIPANKAR MUKHERIJEE: The
Members who are sitting on the front
benches can easily associate themselves
either with a Special Mention or with a Zero
Hour submission, but the Members sitting on
back benches are not easily identified. The
Members  sitting behind are at a
disadvantage. That has been my experience.

THE DEPUTY CHAIRMAN. I say that
Members of the House-should have
consideration for their own colleagues and
should not speak if their- names are not there.
Everyday this is what I have been telling
them, it should be implemented.

SHRI = DIPANKAR  MUKHERIJEE:
Without prior permission, no association
should be allowed.

THE DEPUTY CHAIRMAN: Then, you
speak to the hon. Chairman. If he approves it,
I would implement it.

SHRI DIPANKAR MUKHERIJEE: I am
making this submission, through you, to the
hon. Chairman.

THE DEPUTY CHAIRMAN: You speak
to him directly. You may also speak to your
colleagues. The House
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doesn't belong to me alone. It belongs to you.
It belongs to all of them. It belongs to these
people also.

SHRI DIPANKAR MUKHERIJEE: Madam,
certain Members on the front benches have the
prerogative to rise and say that they would like
to associate themselves either with Special
Mentions of Zero Hour submissions, but the
same benefit is not being allowed to the
Members sitting on the back benches.

THE DEPUTY CHAIRMAN: I don't think
Mr. Fernandes is on the front bench.

SHRI DIPANKAR MUKHERIJEE: I do not
want to blame anybody.

THE DEPUTY CHAIRMAN: He is sitting
in front of you. But the thing is you make a
mention. Everybody can make a mention. It is
only the timing. Let's work together. After all,
the House is ours. I know that today you are
hurt, tomorrow somebody else would be hurt.
But never mind, you would also be identified
along with Members sitting on the front
benches. Now, the House is adjourned for
lunch for one hour.

The House adjourned for lunch at three
minutes past one of the clock.

The House re-asscmblcd after
lunch at seven minutes past two
of the clock.

The Vice-Chairman (Shrimati Kamla Sinha)
in the Chair.

STATUTORY RESOLUTION

Re. Proclamation issued by President in
relation Uttar Pradesh—Contd.

Javeay (i w e fem): T
;‘i»ﬁom ézqzaﬁa\qvn%mmm

Mr. B.B. Dutta, you were on your legs.
Please continue.

DR. B.B. DUTTA (Nominated):
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Madam, I was saying thai in the UP.
electioins ...(Interruption).

st g fdg (Fa wew): i O
s adr ¥ fawm @ foe ¥ Rete ad
fefm ffrer o gomaw fie mma ¥
.. (TEEE)

Foawsnay (siwet wuen o) g8 d
# ™ MR W WEA ¥ @ g

s woma fax: aa TN

DR. B.B. DUTTA: In the UP elections, all
the political parties have suffered except the
BSP which has retained its position of 1993.
I was asking why they should not agree to
the BSP leading the Government in U.P. It is
the BSP-Congrcess alliance which could give
a secular government That is why I am
asking, what is the harm in supporting the
leadership of the BSP-Congrcss alliance?

Madam, I am saying this because there arc
certain imperatives in the current situation in
UP. The first is, because of the stalemate that
has been continuing in UP., it has been in a
state of flux for a number of years and the
development of U.P. has been virtually
stalled. You will admit that if President's rule
continues and if the bureaucrats preside over
the administration in various departments, no
major economic decisions, no important
decisions, are going to be taken. As we have
seen, in many States, President's rule had
been there on occasions. During the
President's rule, the people get alienated and
the bureaucrats have a tendency to stall
decision-making for a popular government to
emerge, then to take decisions and then to
clear the mess. This is how things arc
happening in the most populous, the most
important, the largest State, U.P. It is very
unwelcome.

Secondly, another imperative is very
crucial The social equations, the caste-
community equations, in U.P. are also in a
state of flux. There is an assertion of caste;
there is an assertion of community; there are
assertions of other affiliations. These
assertions are very welcome. All these
assertions should be harmonised
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and brought into a broader, sturdier, axis
where unity can prevail and the State can get
back stability and a new social equation, a
new progressive equation, not a backward
looking equation, can develop and it is
because of this reason that a Government is
very much necessary. If there is no
Government, let multi-parties, thirteen,
fourteen parties join together to form a
Government. If the Government is not there,
if the parties are not willing to come
together on certain broad issues like
socialism, secularism, democracy and fair
justice to minorities, lower castes and all that,
in that case, what arc you going to do? What
will happen if the Government is not there?
UP. is going to sink deeper and deeper into
the divisivencss that is being caused by the
caste-community division. Will the Central
Government keep on watching as a silent
spectator when the largest State in the
country is sinking down and down due to
divisivencss? This is what I would like to
know from the Minister. That is why I put a
question: Why should you not be bold
enough, imaginative enough and sacrificing
enough to accept anyone as a leader and form
the Government? While we formed the
Government at the Centre, we did not bother
as to who was going to be the Prime
Minister. (Interruptions}

SHRI G. SWAMINATHAN: Madam, I
am on a point of order

THE VICE-CHAIRMAN
(SHRIMATI KAMLA SINHA): What is
your point of order?

SHRI G. SWAMINATHAN (Tamil
Nadu): Who is sitting there on behalf of the
Home Ministry? Nobody is there.

THE VICE-CHAIRMAN
(SHRIMATI KAMLA SINHA): The
Defence Minister is here. The Home Minister
is coming. He came to tell me that he has to
be present in the other House. (Interruptions)
The Home Minister sought the Chair's
permission to remain absent from this House
because
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he is required to be present in the other
House, that is, Lok Sabha, because the same
issue is being discussed there also.

SHRI S. SWAMINATHAN: Who is
representing on his behalf? There should be
somebody representing the Home Ministry.

THE VICE-CHAIRMAN
(SHRIMATI KAMLA SINHA): Please take
your seat. It will be arranged. (Interruptions)

DR. BIPLAB DASGUPTA  (West
Bengal): Madam, may I make a point here? I
just talked to the Home Minister. He actually
came. ...(Interruptions)

SYED SIBTEY RAZI (Uttar Pradesh): No,
no. Every time you try to intervene like this.
(Interruptions) How can you say something
on his behalf? (Interruptions). If the Home
Minister is not able to be present in this
House, then the Minister of State for Home
Affairs should be present in the House and he
should take notes. And if there is anything
which need clarification, he should respond
to that. (Interruptions) Yesterday also, we
tried to make it a point that we should not be
taken casually. In the morning, the same thing
happened. In the afternoon also, the
samething is happening. Madam, we need
your protection. (Interruptions). This is the
propriety of the House. (Interruptions). You
should summon the Minister to State for
Home, at least.

DR. BIPLAB DASGUPTA: I entirely
agree with what he said.

Fawmay (ol woe fre): 99 9w
AR A, R A
BUHwAIIM IR R R
I TRl

They have gone to call the Minister of

State for Home. Mr. Dutta, please continue.

DR. B.B. DUTTA: In U.P. at the lower
level, at the grassroot level, elected bodies
are functioning. Now, because of
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the absence of Government in the State, all
these representative bodies at the lower level
of the structure have become topless. There is
bound to be a conflict of perceptions and it is
going to badly affect the entire development
process from the grassroot level itself. This
point needs serious consideration. I want the
Central Government, the Prime Minister, the
Home Minister and the leaders of various
parties to give a serious thought to this thing.
I would like to make one more point. A
question has been raised about the
constitutional propriety and all that. I would
like to say one thing. I am not going to blame
the Governor for not having called the single
largest party to form the Government because
the Governor has found that it is not possible
to do so. No party is in a position to form the
Government. The single largest party is short
of 37 votes required to form the Government
and they are not in a position to give a stable
government. Knowing fully well that they
cannot give a stable Government, the
Governor thinks that he cannot invite them to
form a Government and become an
instrument in augmenting their interest, in
fostering their interest and invite blame on
himself. I am not blaming the Governor. So
far as the Constitution is concerned, there is
still a nagging question. One question is
being raised in this House and outside also.
The question is whether one spell of
President's rule can be followed by another
spell of President's rule and whether article
356 presupposes that the Government was
not functioning and it was not able to carry
on in accordance with the provisions of the
Constitution. This question has been raised
time and again. A suggestion was made why
the Governor did not send a message to the
Assembly under article 175 (2) that it was not
possible to form a Government and let the
Assembly elect its leader so that he could
invite him to form a Government. All these
suggestions and speculations are there. The
Constitutional experts are giving their
opinions. 1 am not a Constitutional expert.
My only sub-
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mission is this. We know how the Central
Government, a combination of 13 parties,
with a single Opposition party, is
running. At this juncture, we should not
try to directly or indirectly, even
remotely create Constitutional
controversies which tax the energy of the
nation and which also frustrate the people
and create a lot of misgivings. It is the duty
of the Central Government to clear this
aspect of constitutionality by transparent
actions because when a multi-party
combination is in power at the Centre, we
depend more on the Constitution. There are a
lot of provisions in the Constitution which
protect the interests of all groups, all parties
and all aspects of our politics. Therefore, I
would say that instead of rejecting it
straightway, the Central Government should
ponder over it. The best way to salvage
ourselves from this situation is to go in for a
Government, a popular Government,
immediately so that this controversy dies
down. We need no! fall apart in evading the
Constitution, creating controversies after
controversies, creating doubts after boubts.
My humble request to the UF leaders, to the
Prime Minister and to the Home Minister, is
to take all possible measures to restore a
popular Government. With these words I
support the Resolution
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F R fawity W @ | w9 vpwh ww
woE: SAE 3 3 9 wm o #
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You have been rejected by the people.
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"The Council of Ministers shall be
collectively responsible to the Legislative
Assembly of the State."
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'Member of the Assembly'—"should be
invited to form the Government” has to be
taken by the President or the Governor. It is
only the Constitutional convention which has
to be respected by

him in the choice of such a person.

ﬁo@oﬁe#a\ﬂﬁnﬁmmmﬁtaﬂtﬁi
W T T W W e o o 4w
m AR TOgm B ook W R

Everybody is equally authorised, man or
woman, to shoulder the responsibility under
the Constitution.

SHRIMATI MARGARET ALVA
(Karnataka): That is why you pulled down
Mayawatiji.

SHRI SUNDER SINGH
BHANDARI: It was for other reasons. We
had also put her up and pulled her down
because of her own actions. We are prepared
to help her. We gave unstinted outside
support to replace Mulayamji.

DR. BIPLAB DASGUPTA: You do not
mind her abuse.

(Interruptions)
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'[ ] Transliteration in Arabic Script.
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“The Governor, while going
through the process of selection
described above, should select a
leader who, in his judgment, is
most likely to command a majority
in the Assembly. The Governor’s
subjective judgment will play an
important role™.
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s {) g o § 5w w W frem w
@ e § vl PR g @@ 1 R
et % wa d W o oand e

I S s SN

,(%;9/&_;6 (;-’Zf-—d-)yr‘a;’l"
Bl G Tas ot ot
e Gl Py
o212 21 2T SIS
AL Ldo/c—byd»*" v
/;/z/—; YAES D) (9.0 Liyys

[~ y._.Lf L"/f.:éi’_g.a_,)w-' J

"The Governor, while going through the
process of selection described above, should
select a leader who, in his judgement, is most
likely to command a majority in the
Assembly. The  Governor's  subjective
judgement will play an important role".
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PROF. NAUNIHAL SINGH (Uttar
Pradesh): Will you please quote the article of
the Consititution of India under which it has
been provided
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PROF. NAUNIHAL SINGH: Thank you.
Madam. Madam, I endorse a very decent and
able speech of Shri S.S. Bhandari Ji, who has
actually covered the whole ambit of the
requirements of the Constitution, in this
particular respect. Madam, I have listened to
the various members supporting the
Resolution, with rapt attention. But I am
shocked to say that they have generally
spoke beyond the spirit and content of the
Constitution of India.

Madam, I rise to oppose the Resolution
seeking approval of the President's
Proclamation in relation to U.P. The inept
and partisan handling of the post-poll
situation in Uttar Pradesh seems to have
brought us almost to the edge of the
precipice. Madam, the elections have been
completed, the results are out, the people
have given their verdict, and it is now for the
Governor to discharge his Constitutional duty
and appoint the Chief Minister. There is
nothing unsound in no party getting an
absolute majority in the polls. But under the
provisions of Article 356 of the Constitution,
as it stands today, President's rule can be
extended beyond one year by resolutions of
the Houses of Parliament only if a
proclamation of emergency is in
operation and the
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Election Commission certifies difficulties in
holding elections.

No proclamation of emergency is currently
in operation and election in UP. have already
been held. The President's rule in the State
complete the constitutionally permissible
period of one year on October 17 midnight
when it automatically expired and ceased to
operate.

Now an extension can only be done by
amending the Constitution, as was done in
the case of Punjab. And that also is hardly
possible in the context of the present
composition of the Houses of Parliament. In
any case, there is no lime left for that option.

Madam, what is now Constitutionally
appropriatc and permissible is not politically
feasible or acceptable to the powers that be.
Madam, considerable damage has been done
by the Governor giving an impression of
having made up his mind in advance. The
Public pronouncements of his predilections
were unfortunate. His latest declaration
against the BJP is even more so.

Since the Constitution provides that there
"shall" be—Madam, 1 repeat the word
"shall"—a Council of Ministers, and the
President's rule now expires, the Governor
has no choice but to call the leader of the
largest party in the House and appoint him
Chief Minister and ask him form his Council
of Ministers.

Madam, if we arc for the foundational
norms of democracy, constitutionalism and
parliamentary culture, we will have to rise
above the politics of convenience and power
arithemetic. We must accept and respect the
Constitution as an impartial arbiter and
umpire in the midst of all political
controversies ... (Interruptions)
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PROf. NAUNIHAL SINGH: These are
notes; you can see. These are my notes, you
can just see.
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He is consulting his notes.

PROF. NAUNIHAL SINGH: Whether we
like the BJP or not, the hard political reality is
that, both in terms of the percentage of votes
polled and the number of seats won, of all the
parties in the field, it has been given the best
mandate by people of U.P. It is politically
puerile and absolutely indefensible to treat a
party with the maximum support of the
people as an untouchable and keep it out of
power by small groups, opposed to each
other, ganging up aginst it. It s
Constitutionally ~ impermissible  for  the
Governor to assume arbitary powers or to
import fancy ideas of his responsibility to
ensure stability. This is not permitted.
Madam, it is for the Governor to invite the
leader of the majority party or the party with
the best mandate of the people to form a
Government. Otherwise, the people are likely
to react strongly if their mandate is flouted by
a combination of the Governor's powers and
the machinations of the power of Delhi.

It may be pointed out that President power
under article 356 has been subjected to
judicial review in the case of State of
Rajasthan versus Union of India and later in

the S.R. Bommai  case. In the
recommendations of the Sarkaria
Commission  the  salutary  principles

established were (a) that article 356 must be
used most sparingly in very critical situations
and as a matter of last resort; and (b) that the
question of majority of the Government
should be settled only, I repeat the word
‘only’, on the floor of the Assembly and not
by counting ihe
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heads before the Governor. For the Governor
to say that he tried his best to form a
Government and failed/ hardly makes sense
because the Constitution docs not entitle him
to count heads or to determine how long a
Government would last. All that he is
expected to do under the Constituion is to
appoint a Chief Minister. Thereatcr the
Governor does not come into the picture as
the Constitution makes the Council of
Ministers responsible only to the Assembly
and not to the Governor.

Madam, it is most astonishing how the
continuation of President's rule in Uttar
pradesh could even be thought of by giving
the imposition a different name of a fresh
proclamation. No euphemism or camouflage
can conceal the harsh reality that President's
rule continues in Uttar Pradesh. The
Governor should have invited the leader of
the party with the largest mandate, even if it
was not absolute, to form a Government. The
Consitution is an impartial arbiter and,
therefore, cannot look at the ideology of any
party, nor can it visualise a substitute for the
will of the people. If those who are called
upon to interpret and operater the
Constitution are guided by political and
partisan considerations, it is an affront to the
Constitutional ethos, freedom and
democracy.

Lastly, Madam, the Governor's action in
Uttar Pradesh amounts to a Constitutional
fraud. His decision was of doubtful
Constitutional validity. It was politically
totally wrong and morally wholly injustified.

Thank you.
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Madam Vice-Chairperson, 1 stand before
this august House to oppose the Resolution
for ratification of the Proclamation issued by
the President, which has been moved by the
Minister of Home Affairs. I would like to
support and supplement all that has been said
by my distinguished colleagues, Shri
Bhandari and Shri Naunihal Singh. Madam, a
lot of things have been said and the
contradiction that exists in the exchange
between the two sides, viz United front and
the Govt, is apparent. I do not want to go into
all of them. There is a proverb in
Hindustani T F% 1 we
know the kind of understanding that exists
between the so called Congress opposition
and the Government. Mr. Chavan is coming
more and more towards this side. Mr. Jitendra
Prasad too is coming towards this side. We
know exactly what is in their hearts. While
supporting Govt. One can stab the other.
Madam, if one goes through the
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proceedings of yesterday and today, one would
know that a campain of vilification is going on
against the BJP. All the invectives that are
possible, whether it is the question of fascism,
or whether it is the question of communalisrn,
nothing has been left out from the vocabulary
of my friend. With great respect I would like
to ask — "Who is a fascist?" Everything
possible is being done to keep one particular
party out of power, whatever may be the
wishes of the people. Is that not fascism? But I
do not want to go into this question. It was very
heartening to listen to Mr. Pillai. He was talking
about butchery of democracy. We all know the
democratic credentials of his party — I need not
go into it. This struck me possibly as Orwell's
language in The Anomal Farm or the language of
Arthur Koestler in The Darkness at Noon. But I
don't want to pick on all those issues ...
(Interruptions)...

DR. BIPLAB DASGUPTA: Are you still
living in the age of Orwell?

SHRI TRILOKI NATH
CHATURVEDI: The Government of the powerful
had been exposed by Orwell 30 years ago. Madam,
Vice Chairperson, I only want to make a passing
reference to a few things that my friend, Mr.
Jitendra Prasad has said. The charge is
communalisrn so far as the BJP is concerned.
If the BJP is a communal party, why don't you
ban it? Why don't you change the Constitution?
On ideological grounds and political grounds they
want to fight us. The constitutional framework has
to be respected in the House. We have to follow
it. They know that when the BJP is in power, by
their conduct, by their character and by their work,
they will demonstrate to the people what a good
Government means. I would like to ask Mr. Jitendra
prasad: Who is responsible for the backwardness of
UP? For 40 years only one party ruled in UP and
left a legacy of backwardness. The
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credit goes to the party to which Mr. Jitendra
Prasad belongs.

I would also like to mention, yes we are
communal and again and again 6th of December,
and Babri Masjid was being trotted out.

How do we know the purpose behind it? The
people also should understand. Do you not
remember that it was Mr. Buta Singh and the
former Prime Minister, Shri Rajiv Gandhi who
went there to talk about Ram Rajaya? Did they not
lay the foundation of the temple there? You will
have to searth inwardly. I do not want to go to the
real issues which are there before us. Madam
Chairperson, Article 356 has been invoked and
political arguments have been advanced as to why
the BJP had to be kept out. We will be very
happy if the so-called secular parties combine
among themselves and install a Government which
would ensure a stable Government.

DR. BIPLAB DASGUPTA: You can
take Mayawati.

SHRI TRILOKI NATH
CHATURVEDI: You can take Mayawati if Mr.
Ram Gopal agrees. I will have no particular
objection to that. I have only to say that the
problem really is that it was a travesty of the
political system of this country and particularly
the politics which is represented by the person
whom [ am facing that "Thy name is
hypocrisy". The other day they were talking
about abolition of Article 356 and threafter this
Article 356 was imposed in UP. I would like to
mention in a minute how it was imposed because a
number of things have been mentioned about
Article 356. I have no desire to criticise the
Governor. For a number of reasons we joined the
service together and I have known him for the
last 45 years. So we
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arc very old friends. Basically, he is a wise
person and he has always to bear the brunt of
wisdom. I am always over whelmed by the
majesty of the office of Governor. 1 am
happy that that breed still exists and that
breed still flourishes. That is what 1 want to
say. Madam Chairperson, I would like to
mention the name of Mr. Bommai. His name
will occur again and again. Of course, if I
read a lot of extracts from the newspapers or
elsewhere, not ony Mr. Bommai's name but
the present Prime Minister, Shri Deve
Gowda's name also will come up in that
trouble. I do not want to go into that. I know
how things are. But I would just like to
mention one extract from The Statesman.

"..Mr. P. Venkatasubbaiah, who was
the Governor of Kamataka has also
assured to himself a prominent place in
the country's history as a man of
utmost loyalty to the ruling party at the
Centre, even above his Constitutional
obligations..."

This is what happens and that is why it is not
a question of Sarkaria Commission, it is not a
question  of  Administrative = Reforms
Commission, it is not a qustion of a
Committee which was appointed by the Tamil
Nadu Government about Karunanidhi, about
Centre-State relations or what my friend, Shri
Ashok Mitra, submitted when he was the
Finance Minister. The real question that we
have to face is, what kind of Governor we
have to appoint. That is what we have to
remind ourselves of. That is why I have
brought this extract. I do not want to criticise
Governors, I do not want to make any
statement against them. What is sauce for the
gander is, of course, sauce for the goose as far
as our. friends are concerned. I know what it
is. That is why I would like to mention about
Governor's role and why Governor's position
is respected, the abberations that might have
taken place, the inadequacies that  might
have taken place in the
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Government in the administration, the
corrective action to be taken by the Governor.
From what we hear, it is evident that there are
many differences among themselves. This is
reflective of what is happening there. Of
course, it is expected that once this
Resolution is ratified, probably the Governor
may be able to work wonders in Uttar
Pradesh. But this is also not my concern at the
moment. The question still remains. In Uttar
Pradesh, there exists neither law and order
nor development.

The role of the Governor becomes
important because his conduct cannot be
discussed. His conduct may also include his
misconduct. But we don't discuss his conduct.
We don't discuss the conduct of a Governor
for the simple reason that he is supposed to be
there at the pleasure of the President.

Many friends have used the term 'the
Governor's rule'. This was under the
Government of India Act, 1935. Now, there is
no Governor rule. We have only the
President's rule or the President's
Proclamation. We have to keep this in our
view. The way a Governor conducts himself
or otherwise also casts its reflection on this
high office.

I would also like to remind the House that
it is not correct to say that the Governors take
their own decisions, independent decisions.
The President, in respect of article 356, is
aided and advised by his Council of
Ministers. In the case of a Governor, it is the
Council of Ministers of that State which he
heads. In any case, the aid and advice of the
Council of Ministers is necessary. The way
the Central Government is functioning is very
well reflected in this case. That is why,
Madam Vice-
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Chairman, I would like to say that all this was
a pre-planned affair. The whole drama was
pre-planned. The President's rule was
revoked in the evening. The next morning,

the Election Commission issued a
notification under section 73 of the
Representation of the People Act,
constituting a new State Assembly.

Immediately thereafter, the Prsident invoked
the article 356 of the Constitution and
reimposed the President's rule. Whatever be
the name given, this is the factual position.
Vaccum does not replace vacuum. The
decision is an extention of that vacuum.
Whatever name we may give to it, the
extention of the President's rule in Uttar
Pradesh is not permissible within the
Constitution nor is it justifiable on the part of
the President. I would like to touch upon
some other aspects because many things were
said here.

THE VICE-CHAIRMAN
(SHRIMATI KAMLA SINHA): Please
conclude.

SHRI TRILOKI NATH

CHATURVEDI: As I said, a Governor
functions during the pleasure of the
President. Therefore, even the Union Council
of Ministers has misled the hon. President, by
its adviced to him.

In this connection, I would like to mention
a few things for the information of this
House. The House is very well aware because
many things have been said here. Many
people have referred to the Bommai case. It is
suggested that if some people come to the
BJP, it is horse-trading. If they go to any of
the parties, except the BIJP, then it is
homecoming. Okay, it is all right. I am not
interested in it. What I want to bring to the
notice of this House is that when
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Karnataka...(interruptions)... Please listen to
mt...(interruptions)...

ot oot wam: Y 3R W A WY
... (o) ..

i A T W <, w3 ok
w ¥ e 7§ o A vt W P

There were references to what happened in
Karnataka. Questions regarding political
immorality, money bags, etc., were raised. I
am happy Mr. K.K. Birla has stood up.
Everybody was talking about money bags.
My friend, Amar Singh, is not here.

SOME HON. MEMBERS: He is here.

SHRI AKHILESH DAS: Madam, I don't
know why Mr. Chaturvcdiji has referred to
Mr. K.K. Birla. He and his family have done
a great service to this country. His father,
Shri Ghanshyam Das, had contributed his lot
to the cause of freedom and freedom struggle
... (Interruptions)...

SHRI TRILOKI NATH
CHATURVEDI: 1 had known him
personally. I have the highest regard for
him. I have read all that he has written

about Gandhiji. Madam
Chairperson... (Interruptions).
THE VICE-CHAIRMAN

(SHRIMATI KAMLA SINHA): Kindly sit
down. (Interruptions) Kindly sit.

SHRI TRILOKI NATH
CHATURVEDI: Madam, I have the highest
regard for Mr. K.K. Birla. All I want to know
is whether Mr. Dalmia, Mr. Birla and Mr.
Amar Singh are empty sacks and S0
far as the BJP
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as the BIP is concerned ...

{Interruptions)...

AN HON. MEMBER: Amar Singh is the
General Secretary of my party.

SHRI TRILOKI NATH
CHATURVEDI: May be, (Interruptions) But 1
would like to mention about the political
morality and the Governor's role. Mr. L.P.
Singh was the Governor not only of Assam but
also all the North-Eastern States. He had been
the Home Secretary for more than ten years.
And I can say that the request for the majority
rule has not been raised for the first time. I do
not want to cite examples in the case of the
Centre. But I can give you a dozen examples at
least in the case of the States themselves. I
would like to mention that Mr. L.P. Singh
wrote about Karnataka in a letter to the editor,
"All the defenders have justified the action of
the Governor, Mr. Venkatsubbaiah, on political
grounds, such as, avoidance of suspected
horsetrading and political infighting and none
on constitutional grounds." Observing whether
these political vice:; have made their first and
exclusive appearance in Karnataka, L.P. Singh
said, "Underlying a Constitutional crisis, there
are almost always political problems but the
Governor holds a Constitutional and not a
political office. If he allows his actions to be
determined by suspicion of political
immorality, he can easily go wrong and open
himself to the charge of partisanship.” Mr. L.P.
Singh ended his letter by arguing, "The
Karnataka case may do great harm to the
working of our Constitutional system." Now, it
is. equally applicable so far as UP. is
concerned

Mo frove e woR (Reekl): 3T
g W@t A Ao oW Q
¥ (oram). .

THE VICE CHAIRMAN
(SHRIMATI KAMLA SINHA): Kindly take
your seat. If any Member has to consult a
Minister, he can go out and consult, but not in
the House.

SHRI TRILOKI NATH
CHATURVEDI: Madam Chairperson,
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the original Article 3S6 consisted of four
clauses. The fifth was added during the
Emergency, and to do away with the wrongs
of that Emergency...

THE VICE-CHAIRMAN
(SHRIMATI KAMLA SINHA): Kindly
conclude.

SHRI TRILOKI NATH
CHATURVEDI: I am just concluding,

Madam. So, to do away with all those
things, the 44th Amendment was made. I
do not want to go into the details of this
but it is extremely important. My friend
has also pointed out the conditions in
which the President's Rule could have
been extended. Here, I would just like to
repeat what was just referred to my Mr.
Naunihal Singh. The 44th Amendment
was enacted in the clime of 1979 to curb
the abuses of Article 356. And let this be
remembend that the 59th Constitutional
Amendment had to be enacted on March
30, 1988 in order to provide that clause 5
would not apply to the President's
proclamation issued on May 11. 1987 in
respect of Punjab because in Punjab it
had to be extended and a fresh
Constitutional Amendment was
undertaken by this House and the other
House. It was not revoked and they issued a
fresh one as in the case of U.P. The
Constitution was amended. So, if you are just
true to the Constitution. ..(Interruptions)

ey (st wwen fewr): ¥ @m
doa A R ¥ I TR AW T 2) I
et wim wd @) . (erE)..,

SHRI TRILOKI NATH
CHATURVEDI: Now, Madam, that is why
this has been called a fraud on the
Constitution. I would like to quote one or two
sentences from what Mr. Indrajit Gupta, the
hon. Minister of Home Affairs, said at that
point of time about Karnatak situation. He
used the expression that the formation of the
State Government should be decided not in
the "parlour" of the Governor.
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4.00 P.M.

There may not be any provisions in the
Constitution for the test of the majority "of a
Ministry on the Floor of the House, but there were
certainly norms and traditions which have to be
respected and preserved. Now, what has happened
to those conventions? These are his exact words.
"The Centre had acted in a hurry in the election
year trying to remove non-Congress Governments.
The Government has acted as a pliable tool." What
is more relevant than his own words? Shri Gupta
also wanted to know whether the MLAs were
elected to the Raj Bhawan or to the Assembly.
He said that the Governor should remember
that the people have voted the MLAs to the
Assembly. Therefore, that was where the question
of majority should be resolved. Mr. Balanandan
is not here .. .(Interruptions)...

THE VICE-CHAIRMAN
(SHRIMATI KAMLA SINHA) Mr. Chaturvedi,
please conclude. You have taken a lot of time.

SHRI TRILOKI NATH
CHATURVEDI: Madam, I will take five minutes
more.

THE VICE-CHAIRMAN
(SHRIMATI KAMLA SINHA) : Not five
minutes, you kindly conclude within
a minute.

SHRI TRILOKI NATH
CHATURVEDI: Madam, here I would like to
mention that the MLAs who were elected were
not sworn in. Till a Member is sworn-in, he is
an independent entity. It is absolutely a
fraudulent report that the Governor sent to the
Government of India. The leader of a party
has no authority to give the opinion on behalf of
individual Members till they were sworn-in. 1
would also like to mention that so far as the
precedent in regard to proving the majority is
concerned, this has happened a number of
times, at a number of places. It had happened in
the erstwhile States known as Madras, Orissa,
Travancore-Cochin, Pepsu and
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again in Orissa, Pondicherry, Madhya Pradesh and
Rajasthan. Nowhere in the Constitution, is there
any mention of stability of the Government. The
pity is that Kerala and Punjab cases have
happened. ...(Interruptions)...

THE VICE-CHAIRMAN
(SHRIMATI KAMLA  SINHA):  Kindly
conclude. Your time is over.

SHRI TRILOKI NATH
CHATURVEDI: Madam Chairperson, I would
just like to mention that...

THE VICE-CHAIRMAN
(SHRIMATI KAMLA  SINHA): Mease
conclude.

SHRI TRILOKI NATH

CHATURVEDI: I am concluding. Madam, in
the end I would like to mention as to what
has been called accession of strength to the BJP,
which is being called the so-called horse-trading.
After all, there is no reference to political parties in
the Constitution. It is only in Schedule X, through
the Anti-Defection Act, that it has come in. If
1/3rd Members of a party go out of the party,
then that is in accordance with the Constitution.
But, some how or the other, political
predilection had prevented formation of
Government in U.P. Lastly, madam, I would
like to say...

SHRI KHAN GUFRAN ZAHIDI: He is
repeating the same point.

SHRI TRILOKI NATH
CHATURVEDL: I know as to what the "same
point" is. In any case, it is not about the so-
called communalism and the so-called secularism.
1 would also like to mention that the Government
and the Governor have to be cautious as regards
the use of article 356, which some how or the
other, has been violated both in letter and spirit.

[The Deputy Chairman in the Chair]
If the Government had wanted to impose
the President's rule, then it should have brought

in an amendment to the Constitution just to prevent
the BJP from coming into power or to stop the
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formation of a BJP Government in Uttar
Pradesh. The Punjab example is a standing
testimony to that particular fact. But, the fact
of the matter is that this Government is using
Constitution, unconstitutionally, As were the
laws used lawlessly during the emergency,
today these people arc using the Constitution
unconstitutionally. Since the Prime Minister
is present here, I wish I would read some of
the relevant extracts so that they could try to
link them up with both Mr. Bommai and Mr.
Deve Gowda. But, I will refrain from doing
so; as laws were used lawlessly, that docs not
apply. Today the Constitution is being used
unconstitutionally.

I know the CPI and the CPIM)
...(Interruptions)... It is very well known.
That is why there is this kind of ganging up. I
know the result of this debate. It is a foregone
conclusion. The people of the country Will
judge as to how this group has sold its soul
together with ...(Interruptions)... It is
completely soulless. This Govt, is callous to
the interests of the country and to the
Constitution.

Thank you. Madam.

THE DEPUTY CHAIRMAN: 1 have one
more name,  Mr. Akhilesh  Das.
(Interruptions) Maiden Speech is all right but
it will have to be very short, short and sweet
maiden speech.

sh sferw Tm: s T, d
A A A IW WA F AN ugefa o A
wafy TR ¥ TEu 3 wem § W ol #
wm o wem § A Wy A W g s v
A v il & e A WA I
w fire w & 98I0 Rw # gax ffr is
Sy A ofeql @ W R

mMrna @GR et =
ax IW WA N W W yEq Teewm )W
mu%uﬁﬂiaoﬂmm&uﬁﬂ&“
&1 3 39 W W F WA AU w
a9 X nfi P R ) A9 SR W &
fem oM @ @ T N v el wr
davm R o TR 9 e @ s e

[RAJYA SABHA]

Resolution 336
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Rite wu-wy of Fw W 3 176 ¢ A IR .

AR sl Pfed R, el ¥ 3 AR
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5w an W R W AR @ @ b s
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IR IEE A T A B, IR 3
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"Whereas I, Shankar Dayal Shanna,
President of India, have received a report
from the Governor of the State of Uttar
Pradesh and after considering the report
and other information received by me, I

- am satisfied that a situation has arisen in
which the Government of that State
cannot be carried on in accordance with
the provisions of the Constitution."

a-ar I A FEH TE § 9E B WE
A T SR A T F ¥ D wem, T m
F&4 TEw § fa W JEElh & 36 RW &
EEETNE I N A LI
WS 39 @ w@ wf sRR o T &y
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6 A 9@ W 9 TEE 99 AW ¢, TR W
g H A ) A A D g F vk A B
are e § B s w3 oF wleen ® W
® % fay wadR fae afen |

dzm, A va owE W Afm ¥ andy F
gl
e MA G WO (TFA): IyRmfa

THE DEPUTY CHAIRMAN: Now, the
discussion is over.

I shall now ask the hon. Prime Minister to give
his reply.
TR R fram | R 21 3 @R =l
= R R

SHRI SUNDER SINGH
BHANDARI: Madam, he can intervene but the
reply must be given by the concerned
Minister. ...(Interruptions)...
THE DEPUTY CHAIRMAN:

Ao W

™ F H owww AW b

He cannot  intervene... (Interruptions)...

T WIY SR VWi IR SR
Jaaai: A Tga [ea il fR
e i
o Wew Wz ymE: dEm, Y vl ae
Wk )

Jgurfa: g B ke ow ST 96 ¥
it woen W ¥ fm w Tl A Ak 33
Everything is running in a perfect order. Now we arc only
having the reply. The discussion is concluded. We
have given more time than was listed tor

& sy e gum o @ [ A

T wgn 92 vl izE, YRR @ wea
5 @ S & o THe B g e Tl }
fh o8 TEeft e A W H) W TR W
TR ¥ & W w5 (© k@) AW
T afty W A ¥aw @ q@ 2w &
T B

JuaR: IR T E R R P

...(Interruptions)... No. he cannot (Inter-
ruptions)...He has not given his name..
(Interruptions)...His name is not
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written here...(Interruptions)... Just one second
...(Interruptions)...Let him hear what I am
saying...(Interruptions). There is no such rule.
Your name is not listed. I have not called you. So,
please sit down. Take your seat...(Interruptions)
Whether you are mentioning the Constitution or
Dhara of the Constitution. You could have
spoken if you had taken the permission but not
now...(Interruptions).

i, snor B Moy A s ghe R
3 3 R & R wE B

we would have

listed your name. There is no problem in that.

Now, your name is not listed, how can I allow

you to speak...(Interruptions).

W WY W e A% amh ¥ fag
T g 12

... (Interruptions)...
THE DEPUTY CHAIRMAN: I would be very
happy if everybody keeps quite...
(Interruptions)...

SHRI S.S. AHLUWALIA: Madam, point of
order...(Interruptions)...

THE DEPUTY CHAIRMAN: Let me tell
you...(Interruptions)... Please...(In-terruptions)...
There is no point of order here. In a speech you can
make whatever point you wanted to. If you had
requested us, we would have included you as a
speaker. But you cannot speak now. Hon. Members
from your party participated in the debate. We
would have been very happy to allow you to
speak and make your point but not on a point
of order because the point of order is a point of
disorder now...(Interruptions)... Now, it 1is
late...(Interruptions)... 1 would have allowed
you...  (Interruptions).. No  problem....
(Interruptions)...

THE PRIME MINISTER (SHRI H.D. DEVE
GOWDA): Hon. Deputy Chairperson, first of all,
I would like to congratulate all the hon. Members
who have participated in the discussion and have
thrown light on how the, Government misused
Article 356 or how the article has been
properly used. This is an ooa-sion where the
House has an opportunity to discuss about the
merits and demerits of article 356.
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Madam, this issue has been under dis-
cussion for the last several years. Even the
Sarkaria Commission had expressed certain
views. In the Chief Ministers' Conference
also, they mentioned about article 356.

On several occasions, we have used this
article to suit our own convenience. Shri
Sunder Singh Bhandari is here. He is Ihe
senior-most leader. Did you not use article
356 in 19777 (Interruptions) We were
together.

SHRI SUNDER SINGH BHANDARI: It
was after the amendment.

SHRI H.D. DEVE GOWDA: We were
together. I was going to say that we
were together.

In 1977, nine State Governments were
dismissed.

SHRI SURINDER KUMAR SINGLA
(Punjab): At one go.

SHRI H.D. DEVE GOWDA: The only
reason given to the nation was that they hud
lost the mandate. The mandate of the
people.,was for the Parliament, for the Lok
Sabha; it was not for the State Assemblies.
But we had to make use of article 356 to
dismiss the nine State Governments. It was
followed by the congress in 1980.

The question of using this particular
provision, particular article, depends
upon the circumstances prevailing at a
particular time.

Madam, I took over the responsibility of
running the administration of the country on
1st June, 1996. Within two months, elections
were to be held to the UP Assembly. The
senior-most leader of the BJP had made an
attack publicly that I was trying to postpone
the elections under some pretext or the other.
I made it very clear that there was no
question of postponing the elections; that the
elections would be held on .schedule.

At that time, the BJP had full confidence
At that time, there was no suspi-
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cion in the minds of the BJP that they were
going to get less than 220 or 225 seats so that
they could form a Government on their own.
This was because in the elections to the
Eleventh Lok Sabha, even though they had
failed to get a clear mandate, in UP, they
were leading in about 236 Assembly
segments.

With this background, they persisted in
their demand that the elections should be held
on schedule. In fact, I am prepared to accept
that there was a thinking as to whether the
elections should be held or they should be
postponed because of the prevailing situation
at that time. But I did not want to give any
scope for the recognised Opposition in both
the Houses to say that we were using the
Majority of the secular parties to see that the
elections were postponed. I did not want to
take any blame. Therefore, I requested the
Election Commission to hold the elections on
schedule.

They expected that after the results of the
UP elections were announced, the UF
Government was going to collapse. That was
one of the main arguments advanced in the
election meetings. I was also there. I
addressed 56 public meetings. I did not
blame the Congress. All of you have
combined together to strengthen the secular
base, the secular, democratic, forces in the
country. I know that. You have got every
right to criticise my conduct, the conduct of
the Government. I do not find fault with you,
friends. But your whole approach was one of
trying to create an impression that this
Government was only a  stopgap
arrangement; that thirteen parties had
combined to form a Government; that two-
three parties were supporting the Government
from outside; and that once the results of the
UP Assembly elections were announced, this
Government was going to collapse.

I have no objection to that. Whether the
Government is going to collapse or not is not
the issue. The issue before us is, what is the
mandate of the people of Uttar  Pradesh?
The people of Uttar
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Pradesh gave a clear mandate—no question
of giving power into the hands of communal
forces. That is the issue before us. That is
what we have been saying. You must accept
hard realities; you must accept this. If I am
going to be defeated, yes, I will accept that.

The question today is, they say that the
country is politically devalued, political
values have been lost, and the only party in
the country today to preach and promote the
value base is the BJP. That is the slogan that
has been raised by our BJP friends there. But
you must accept the mandate of the people,
and the mandate of the people for you is only
174 against 425. In a house of 425, 245 or
something like that is the strength of all the
secular parties combined together. Under
what circumstances? We have not come
together. If all the secular parties had come
together and shown their strength, things
would have been totally different. I don't
want to blame anybody here but, even with
all this bitterness, the people never voted for
you with a clear mandate. You must accept
this.

i smm yER e (vw w®_w):
SR WSz ow e seR o
(araara)...

wmamf: w® #@ Ww W 3, @
... (WETR) . #3 A, (W) ...

Enough! I will not permit it. This is not
going on record. Interruptions arc not going
on record.

SHRI H.D. DEVE GOWDA: I am not
going to yield...(Interruptions)...

THE DEPUTY CHAIRMAN: No.
Enough! ...(Interruptions)... I will not permit
it. It is not going on record.

SHRI H..D. DEVE GOWDA: I am not
going to yield...(Interruptions)...

SHRI H..D. DEVE GOWDA: I am not
going to yield, whatever they might say.
What I said was: What is the man-
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date of the people? The mandate of the
people is not to allow the BJP to form a
Government. That lis the mandate of the
people. All right, the Governor had sent a
report. That he ought to have called the single
largest party to form a Government there is
one of the arguments. .. (Interruptions)...

THE DEPUTY CHAIRMAN: Shas-triji,
this is not the way. Please, baith-iyc
...(Interruptions)... No, I am not allowing it—

terruptions).. &z, &3 e fmu A <49
Fmamt@ma it ? umwm W oy e
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and [ am mot arguing ...(In-

THE DEPUTY CHAIRMAN: There is no
point of  order—and I disallow
it...(Interruptions)... No, there is no point of
order. I am not allowing it; I disallow
it...(Interruptions)...

SHRI H.D. DE!VE GOWDA: I never said
that. ..(Intetruptions). In four months, from
230 it has been reduced to 174.
(Interruptions)...

THE DEPUTY CHAIRMAN: The
interruptions are not going on record.
...(Interruptions)...

Sit down. I am not answering anything.
Please take your seats...(Interruptions)...

Please sit down. There is nothing.

SHRIMATI RENUKA CHOW-DHURY:
Let the Prime Minister speak. Please sit
down....(Interruptions)...

THE DEPUTY CHAIRMAN: There is no
point of order. I am not allowing
ii....(Interruptions)...

SHRI H..D. DEVE GOWDA: Madam, I
am not going to make a lengthy
speech....(Interruptions)...

THE DEPUTY CHAIRMAN: I have said,
"I am not yielding to that." There
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is no point of order. If you have raised it, I
am not allowing it...(Interruptions)...

SHRI H.D. DEVE GOWDA. After the
results were announced, the Governor of
Uttar Pradesh...(Interruptions)...

THE DEPUTY CHAIRMAN: When 1
say, "Please sit down,” you don't listen...
(Interruptions)...

When I ask you to sit down, you don't
listen.... (Interruptions)...

Just one second. When I ask you to sit down,

your seats down, please listen to me and please take.
|

I am not allowing it. I will not allow it
(Interruptions)... Please sit down, sit
down.

SHRI H.D DEVE GOWDA: Let
them have patience....(Interruptions)...

A sfadm e T g, T R e
wh w ¢ B AT TR W
- (SEEE) .

IR A 4, wfim fee smA
... (ST8UI), ..

SHRIH.D. DEVE GOWDA: I will
answer your point....(Interruptions)...

IEGNE; T o T W w9
WM INFA T, A AYEE R
... (SRR

st AW TR A (v 1) W
. (TR

i W e few, W T FEN
... (wmEars)...

THE DEPUTY CHAIRMAN: I will
look into the record and see if there is
anything objectionable.... (Interrup-
tions)...

g R H i N oaw am oW w
5. (omma@)... 95 @ B (s

SHRIH.D DEVE GOWDA: I will
answer your point ...(Interruptions)...
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sh T aRE: wovn e ¥ v R @
... (COEOR), .,

THE DEPUTY CHAIRMAN: You are
getting up every time. Please sit down.
(Interruptions)...

oy @ N A @ WM

. (TR ).

SHRI H.D. DEVE GOWDA: All the
election results were announced by 10th. Till
17th, the Governor had not sent any report to
the President.

RS .. (WEEE),.. s R A
... (BTEGA) .,

SHRI H.D. DEVE GOWDA: Let me say
what I am going to say. Till 17th October, no
report was sent by the Governor, The
Governor gave an offer to all the political
parties to establish a majority.

SHRI NARENDRA MOHAN (Uttar
Pradesh): Why the communal' word has been
used?

SHRI H.D. DEVE GOWDA: No Member of
the State Assembly either from the BJP or any
other political party-has come
forward...(Interruptions)...

ft FadfT yTEw (ow W) W
o Tl fedt ol 9 R &) W e
2, (wmEam)...

THE DEPUTY CHAIRMAN: I would look
into the record. When so many Members make
S0 many comments, I cannot
hear....(Interruptions)...

SHRI SUNDER SINGH BHANDARI:
Madam Deputy Chairman, would you look into
record and see that the word "communal"
attributed to the BJP is removed?

THE DEPUTY CHAIRMAN: Let me see
the record what he has said...(Interruptions)...
If there is at least some peace in the House,
then, I can hear. If ten Members speak at a
time, it is humanly impossible for me to what
any Member has said. When ten Members
from this side and ten Members from the other
side get up and speak simultaneously, can
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you understand anything? Let me look at tlie
record.

SHRI SUNDER SINGH BHANDARI:
The only point of objection is the word
"communal" which has been attributed to the
BJP should be deleted.

THE DEPUTY CHAIRMAN: I can't give
you any promise. I would look into the
record and find out what the objec-tional
word is. I can't say in advance what the
objectional word is because I could not hear
anything. ...(Interruptions)... Just a minute.
This entire debate is being telecast. Thw
whole country is looking at us. Let us not
project ourselves that we can't be tolerant to
each other's speech...(Interruptions)... When I
am speaking, please keep quiet; and show
some patience towards the Chair. I don't take
directions from Members in the House, do
you understand? I would look into the record.
But just now I cannot give any promise. Till I
see the record, till I am sure what has been
said is objectionable, I can't give any
promise. I have never done it before. Now
also I will not do it. I should satisty myself
what the objectionable word is, then, I would
do it.

A W OER AW WM [
o L. (TEUR)...

sh v fiag: o e o€ ¥ A
M 48 fede Prn Smom?... (SrAO)..

THE DEPUTY CHAIRMAN: I haven't
seen the record. What can I delete?

SHRI TRILOKI NATH CHATURVEDL:
Madam Deputy Chairman, the objection of
my colleague is whether the Prime Minister
can call the BJP communal in this House
when it has been registered with the Election
Commission to contest elections. If this
comment comes from sombody else, they
would not have objected. But it has come
from nobody else than the Prime Minister
himself. They have taken umbrage that the
Prime Minister has utilised this House to call
the BJP a communal party while the BJP has
contested elections...(Interruptions)... If the
Prime Minister withdraws this
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word, it is all right...(Interruptions)... This is
what our colleagues have been saying...
(Interruptions)...

THE DEPUTY CHAIRMAN: Even after
my ruling and even after my assurance that [
would look into the record, you are insisting
that it should be deleted. It is unfortunate. Let
me see what the objectionable word is. How
can I give an assurance in advance that I
would delete it? I don't given an assurance in
advance to delete a word which I have no.
seen. I have never done that. I would never
do it. Please let the Prime Minister speak.

Because people are watching. Let not the
country be misled that anybody is saving

oft voe fiy: Y, A o sy oW oW
a f& R “wEm” ok M F e R
feetz fr =gw? ... Wy W s A fm R
T L. (aeA)...

SHRI H..D. DEVE GOWDA: The
Governor gave an opportunity to all political
parties... (Interruptions)...

o e Wl (3w RW) . ww
fifry W B WA W w0 7
. (OTANH) ...

waaaft: sy g A s dwm
e ok sich O W 3 T 4w
fee. i & ghul

anything. ...(Interruptions)... Nobody should
interrupt me. I don't want to strain my throat,
again and again. I am saying that I haven't
seen the record. I can't give you any promise
till I see the record and call any word, any
sentence or anything as not to be spoken in
this House. Till I see the record, I will not
give any assurance. I have never given any
such assurances and I will never ever give any
such assurances. So, please, Mr. Raj Nath
Singhji, sit here and listen to the speech.
(Interruptions).

o Ty fty: A, O ao PR v
wen § % oamd w Rt 3 sm 2w
dfwy | e o W WM e 8, 3 faeiz
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Fq fom T W R WY
saq ¥ swdm W w owe ¥
.. (REa)..

IqEAGR: A% A A SR oW ueEm =
@& .. (=mas)..

i A fig: wm e A e R
e wg b (wae)..

sh famy wra wralt: a9 e SO W
& .. (vwmEm)..

Ml Ty fig: MR W
. (awsm) ..

oty w7 ol 4 6 s 2 &
2. (wmEm).,

A W fig: T B 3 s
. () .

ot Torma Ry @ 9 Wn fufe
w1, (%EgA) ..

ot wram wuR en: dEw, W oWER w®
€ R oL (TEee)..

oft TorTg fiiE: dTu, w9 WA | W T
1, ().,

FrEOR: s AR o I W v @
. (T

SHRI H.D. DEVE GOWDA: I know my
responsibility (Interruptions). The Governor
has given sufficient opportunity to all
political parties to explore the possibility of
their forming a government. And no political
party was in a position to submit the list of
names of 220 or 215 or whatever that is
required. (Interruptions). No political party
was able to give the list to the Government.
After getting convinced, the Governor
submitted his report. (Interruptions). Under
the given situation, there is no possibility
of....(Interruptions). Therefore, the
...(Interruptions).  President issued the
proclamation under Article 356.
(Interruptions). One point hon. Members
should understand. (Interruptions). And in
three Rajya Sabha elections, by-elections,
they were defeated with a clear mandate.
(Interruptions). Even in the Rajya Sabha
elections.
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they were defeated. (Interruptions). There is
no question of a majority of these people.
Whatever may be the method they have
adopted, in the Rajya Sabha by-elections, it
has been prove-d... (Interruptions).

With these few words, I request this
August House to approve the Proclamation
made by the President. Thank you.

THE DEPUTY CHAIRMAN: Now,
...(Interruptions). There are no clarifications
now. I won't allow. I shall now put the
resolution to vote.

f e g mm BfRn wea ®
FRRIITMMsEEmIw
T W oREE oW W YL (wEuA)..
™A RTE I REFE TR
. (eaEa) ...,

(At this stage, some hon. Members left the
Chamber.)

THE DEPUTY CHAIRMAN: The
question is:

That this House approves the Proclamation
issued by the President on the 17th
October, 1996 under article 356 of the
Constitution in relation to the State of
Uttar Pradesh.

The motion was adopted.

THE DEPUTY CHAIRMAN: Mr. Gujral,
I would like you to give your reply to the
debate. But I have the Business Advisory
Committee meeting and I will have to go.
(Interruptions). One second, please.

SHRI IK. GUJIRAL: Madam, may I submit
this? One the agenda, there are two items
against my name; one is my reply to the
debate and the other is a statement on the
visit of the Chinese President. I have already
made that statement in the other House.
(Interruptions).

sy <, S amEm i a e
am am wA §) .. (W),

Neither I can hear; nor, I am sure, can you
hear.

SHRI IK. GUJRAL:,1 have already
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made the statement in the other House. If
hon. Members wish, I can make it now. If-
they do not, then I can lay it on the Tabic of
the House. That is the statement regarding the
visit of the Chinese President.

The second thing is the reply to the debate.
If hon. Members wish, I can reply today. Or,
if they wish so, I can reply later whenever
they want.

THE DEPUTY CHAIRMAN: I suggest
that the reply should be given today because we
are delaying everthing and then we don't
have time. I think the reply should be today.
The Minister has to make a statement on the
visit of the President of China. If the House
so agrees, he can lay the statement on the
Table of the House and then we will find time
for clarifications. (Interruptions). The meeting
of the Business Advisory Committee has
already been delayed. It has already been
postponed for half an hour.

DR. BIPLAB DASGUPTA: Madam, we
would like to hear his reply.

THE DEPUTY CHAIRMAN: We have
already delayed the Business Advjs-ory
Committee's meeting.

DR. BIPLAB DASGUPTA: Madam, if it
possible, you may delay it for a little more
time. This is my request, Madam.

SHRI S.B. CHAVAN (Maharasthra):
Madam, if the Minister wants to lay the
statement on the Table of the House, let him
do so. The clarifications can be sought later.

THE DEPUTY CHAIRMAN: Gujral
Sahib, you can lay the statement and the
clarifications, can be sought later. You can
reply today if the House so wants. How much
time will you take for the reply?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI LK. GUJRAL): Madam,
the reply will take about 25 minutes.

Iawf: W wwed T W)
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There is other business also. 3% &M W
Tl TR @R R W
= 6w § (s, o e

Wwm R B The country is beyond
U.P. also. Then there are clarifications on
Agriculture Minister's statement on drought in
Orissa. 1 have to call him also.
...Interruptions)...

SHRIMATI MARGARET ALVA: But the
Minister is not here.

THE DEPUTY CHAIRMAN: He informed
that he will come when he finishes his work
there. The Minister of Civil Aviation also
wanted to come. But we want to finsih this
first. Let the Ministr reply. ...(Interruptions)...
We will feel happy if the Prime Minister has
time to sit in his own House. Gujral Sahib,
you can lay the statement and start the reply.

B e e v 2= R owd oA
Lo o
eV w5 a2 2

Distribute
the copies
STATEMENT BY MINISTER—

On Visit of president of people's Republic of
China to India

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI LK. GUJRAL Madam,
with your permission, I lay on the Table my
suo motu statement regarding the visit of the
President of People's Republic of China to
India from 5th Decemebr, 1996 to 8th
December, 19%.

THE DEPUTY CHAIRMAN : We will keep
some other time for clarifications. Now, we can
hava the reply.

SHRI I. K. GUJIRAL: Madam, may I have
your permission?

THE DEPUTY CHAIRMAN: Yes, Yes.
Please go ahead. We are all here for your
statement.



